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srij Raj 5ingh has filed this application 

under section 19 or the Administrative rribunals ACt, 

1985 against the order dated 21J25.8~89, by which the 

. accommodation allotted to him was cancelled w.e.f. 

16.8.89 and he was held liable to be charged damages 

rent @ 837/-+ water and electrical charges w.e.fi 
. " .,.. ~ 

16.8.'1989 until! be vacated the accommodation. 

ue have heard the counselfor the parties. 

rt is a common ground that the applicant has since been 

transferred from AVikanagar to Hissar. rhe operation 

of the impugned order Annexure~:1, uas stayed by 

interim order of the rribunal. 



• 
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rhe learned counsel for the respondents states that 

damages rent will not be charged from the applicant 

, for the period from 16•8.89 till the time he is 

permitted to r~tain the accommodation after his 

transfer under the Rules and for this period 

only normal rent will ba charged. 

1n view of the statement, the application 

.as become infructuous, and the same is disposed 

of accordingly. 

parties to bear their own costs. 
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